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SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1980-81

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFAR SHARIEF): Sir, I beg to lay an the
Table a statement (in English and Hindi)
showing the Supplementary Demands for
Grants (Railways) for 1980-81.

RESOLUTION RE. FIXING OF
REMUNERATIVE

PRICES FOR AGRICULTURAL
COMMODITIES—Contd.

SHRI V. GOPALSAMY: There was no
response from the Janata Government. And
then I met the officials who are in the ICAR. I
told them this is the fate every year. If the
particular chemical is imported and if a
farmer applies that particular insecticide in his
field, the per acre cost will be only Rs. 140.
But we are losing Rs. 48 crores if you
calculate the total acreage under cultivation of
chilly.

Then, Sir, on the same issue, I asked a
question and I received a reply on 17th
December 1980 wherein I was informed:

"Research trials under Coordinated
Project showed that Dimethoate 0.1 per
cent was the best insecticide in controlling
aphid populations."

This is the reply that I got from the Ministry.
The very same insecticide has been applied in
our fields; but there is no use. Even this y°ar
the same fate has dawned on our farmers.
Even in my field. I have cultivated 8 acres
under chilly. I am afraid before I reach home,
the whole crop will be destroyed again, by the
same attack of aphid. I am not blaming the
Ministers or the Government, but the officials
who are sitting in the Agricultural Research
Institutes and other places. They are not
locking to the problem; they do not go deeper
into it. So, I request the Minister to
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kindly see whether this particular insecticide
is effective or not and also the chemical about
which 1 have said that if it is imported, the
cost will be very low but the crap can be
saved every year. Farmers “e really suffering
on this aspect alone.

Sir, how are the things going on in the
Indian Council of Agricultural Research? I am
very much pained to see it. I saw a press
report in the Indian Express of 24th February
under the caption "7-year journey of a Govt,
file" I quote from the paper:

"This is a stranger than a fiction tale of a
Government file which has been shuttling
within a distance of les, than two kilometres
for over seven years without securing any
decision.

The file pertains to the seniority of 33
assistants of the Indian Council of
Agricultural Research who were recruited
in 1970 after a competitive examination...

In its journey from Krishi Bhavan to
Shastri Bhavan to North Block, the file has
gathered over 3000 pages and kilos of dust.

The file has seen four governments—
Mrs. Gandhi's, Mr. Morarji Desai's, Mr.
Charan Singh's and again Mrs. Gandhi's—
half a dozen Agriculture Ministers and
hundreds of 'clear the backlog drives'."

I think this Minister has taken a decision on
that file; it is also, reported. Our hon. Minister
for Agriculture is a very competent person; in
the State Legislature also he had that experi-
ence as Chief Minister. I would like to request
him to set the House in order.

If that is the fat, of a Government file
which takes 7 years, same reply will be
coming to me. Having experienced the
difficulty myself, I requested the Janata
Government; they did not respond. 1 put a
question and got the same reply. But the
farmers are suffering. Many of the farmers
ask me to raise the issue and watch the
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reaction of the Government whether that
chemical is imported. I also agreed with them
that let us watch and see, we can only get a
good reply. So, Sir, I would request the hon.
Minister to look into this problem. Sir,
actually, millions came to the Boat Club.
Some of th, friends were criticising. I am not
going into the political aspect. They came,
they responded to the call of the Prime
Minister. They hope that their tears will be
erased by this Government. Hence, they came.
Some people raised the question whether they
are agriculturists or somebody else. I do not
want to attribute any motives. The point is,
they came. This shows that they have
awakened from their slumber. When the hon.
Prime Minister addessed the gatherings, she
said, "we have understood your suffering'.
She even said: 'We are prepared to shed our
blood for your sake. If necessary, we will
irrigate your land with ou, blood'. This is what
has been said by our Madam Prime Minister,
Shrimati Indira Gandhi. The farmers have
now realised. But Sir, the urban-based people,
the people who are living in the cities and
towns, are not really giving any, respect for
the farmers. They are describing them as
Kulaks. Sometimes, even m our House, we
hear the farmers being cal'ed as Kulaks. But
the Editor of 'Blitz', Mr. Karanjia, has
understood the problem and he has correctly
stated—TI quite Blitz of December 27, 1980:

"The powerful industrial lobby which is
interested in maximising profits by denying
the producer of cash crops remunerative
prices, as also the wholesaler and trader
thriving on the loot of the producer as well
as the consumer, will surely try to distort
the issLues at stake. They are already
attempting to win the sympathy of the
urban workers and middle class employees
by propagating through their 'kept' Press
that if the farmers are given remunerative
prices the consumers will buffer."
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This iy what they are doing. We should be
very vigilant and careful. Otherwise, the
farmers cannot be protected. But Sir, we
should, see the writing on the wall. If we
consider their demands sympathetically, if we
try to solve their problems in a proper manner,
then, we can be secure, we can feel secure.
Otherwise, definitely,. we will face th,
eruption of a volcano. The second phase of the
freedom struggle, the fight for economic
justice and social emancipation of the nation's
dispossessed and oppressed peasantry is
slowly and surely emerging from the womb of
rural India. If we try to beat them, if we try to
kick them, then, we will face the wrath of a
tiger. I would not agree with those who are
saying that the farmers are agitating only on
political considerations. This agitation is
above politics; this is above party politics.
Even politicians have become irrelevant in
this matter. Hence, when they start agitations
we should not think that this has been
sponsored by some political elements or
something like that. Because of 'heir -
sufferings, because of their hardships they
raise their voice, they demonstrate. But in
some parts of the country, when the
agriculturists go and place their grievances,
when they demonstrate, they are attacked.
This agitation by the farmers started in Tamil
Nadu. When I spoke on the floor of this
House last year, I said, you should try to solve
the problem; otherwise, this will spread up to
the Himalayas; this will spread throughout the
country. I said, you should go deep into the
problem and you should try to solve the
problem; otherwise, thig will spread like a
bushflre. This is what has happened now
Now, I think, the Government is taking keen
interest and is trying to solve the problem.
When something goes wrong, a hue and cry is
raised in this House. When it was alleged that
a person was killed, hi- corpse was brought
even upto the house of the Home Minister.
But when some agriculturists were attacked
and killed in Tamil Nadu, the dead bodies
were not handed over
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[Shri V. Gopalsamy] to their relatives, they
were cremated as orphans, as unclaimed
bodies. I came to Delhi to represent to the
hon. Prime Minister here. These agriculturists
do not belong to any party, neither to my
party noj to tttie party of Mr.
Kalyanasundaram. When these agriculturists
demonstrated on December 31, there was
shooting. Sometimes ihat shooting can be
justified, but the agriculturists were not killed
in shooting. Two persons were shot dead,
many were wounded. Three persons who were
wounded, before the eyes of the crying ladies,
were thrown in the police lorries. They were
killed by bayonets of the police. This has been
stated in the Indian Express paper dated
January 17, 1981. They were killed and after
that, the dead bodies were cremated as
unclaimed dead bodies near Tirunelveli. The
poor people belonged to Kurujakulam village
in Tirunelveli District in Tamil Nadu.

Sir, they are facing the attack by the police.
All along we came to Demi to represent to the
hon. Prime Minister. Nobody can outwit the
volcano without solving their problems. This
is the appropriate time to give them
remunerative pirce for their produce. Then
only their hope and confidence with which
they came to Delhi will be established. At
least they have hoped that of all the persons
the Prime Minister will solve their problems.
They came to Delhi with this hope. So, 1
would request the Minister and the
Government to see that their problems are
solved, their ambitions and aspirations are
fulfilled.

With these words I conclude.

SHRI K. S. MALLE GOWDA (Kar-
nartaka): Mr. Deputy Chairman, Sir, I thank
you very much for giving me an opportunity
to speak on this important Resolution. I must
congratulate my friend, Mr. Naidu, for having
brought forward this very important
Resolution far discussion.

Sir, if the nation has to see that its workers
have to be paid fai, wages,
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the employees in public and private sectors
have to be paid their fair emoluments, a
modern nation must be much more concerned
to pay fair prices for farm produces.
Otherwise it is sheer exploitation of the rural
society by urban society. Sir, it is a historical
fact that Indian farmer has been exploited for
centuries in the matter ot price paid for his
farm-produce. Today, even under the modern
Government, the Indian farmer, in a way, is
made to slave for others. He is allowed to
nave a plot of land to grow rice, wheat, ragi,
cotton, or sugarcane which are required by the
na'ion and, in many cases, he is allowed to
sell his produce at a price which does not
yield even a fair wage for his labour. Are our
farmers getting a fair price for their farm
produce? No, not for many of the farm
products. Most of our urban friends are
thinking that milk and honey flow in our
villages and agriculture is a golden
profession. But the reality is different.

Sir, what is the fair price for farm-produce?
It is the fair wage of the farmer, plus the cost
of inputs, like fertilizers, peticides, etc., plus
the interest on the debts incurred for
cultivation expenses, plus managerial cost,
plus the depreciation value of farm
implements plus reasonable profit on the
investment in the farm, all rolled! in one, just
the same way as you would compute the price
or calculate the manufacturing cost of any
industrial or factory products. It is just as
simple, and as just and reasonable as that. In
one word, it is party-price for farm-produce. If
the Government does not ensure a parity-price
for the nation's principal fanm-produces, it is
helping farmers to be bled white, it ensures
the weakening of the rural economy resulting
in the ultimate weakening of the national
economy. One sure way to prepetuate poverty
in the vast countryside with 5\ lakh villages of
India is to depress the farm-prices to
uneconomic levels. In our new age of
enlightenment, this is the sure way also to
spark off political explosions and
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farmers' revolutions we are already beginning to
witness now in the various parts of the country.
These j farmers' revolutions seeking parity
prices for farm-produces and better deal for
them are sure to spread in the country if the
Government does mnot act realistically,
pragmatically and wisely in regard to these vital
economic problems.

Sir, therefore, I would emphatically say that
parity-prices for farm produce should
become the goal for our farmers, farmers'
organisations and Parliament. Again, I
would like to quote from my book. "For
Power or For People": —

"In the U.S.A. During th, 1930's parity
prices—that is, fair prices for farm-
products in relation to. the prices farmers
paid for goods, looking back to the 1910—
14 period— became a goal for farmers,
farm organisations and Congress. Parity
prices were to be both the measuring rods
and the means of securing for the farmers
a fair share of national income and
national wealth."

The Yearbook of Agriculture. 1954
(U.S.A:), states:

"A key to how well we think the market is
doing its job is our satisfaction or
dissatisfaction with prices, for price; help
to decide farm incomes, on the one hand,
and consumers' costs, on the other. Several
programmes  of the Department  of
Agriculture provide price assistance to
farmers. The most important price-
support programmes bring into the market-
place an additional type of buyer—the
Government—a  potential buyer with
relatively unlimited financial resources.
The Government competes with commer-
cial buyers, but unlike  them its
objective is to stabilise prices received
by fanners rather than to make a profit."

Sir, I would like to mentton how the
Japanese Government aie most concerned
about the farmers who are

commodities

largely small holders and how the
Government has been continually raising the
price of rice which is the main farm produce
in their country, to raise the income of
farmers. I would again quote fronvmy book:

"Thirdly, there is a regular price-support
scheme for rice—the major agricultural
produce of Japan. Practically the entire
quantity of rice sold by the farmers is
purchased by the Government. The
distribute of rice to consumers is made throu,
the consumers' cooperatives and other
licensed traders at a price lower than the
purchase rate.  The Government sells the
same to the consumers at a subsidized rate
wh iis nearly 20 per cent lower th ttie
purchase-rate."

According to Economic Picture of Japan,
"The producers price of rice was raised from
year to year unde: the Government's policy
of assurir the farmer an income comparable
that of the urban industrial worker, and in
1970, it was double the level of 1960. As a
result, the pri< which the Government buys
up i' from its farmers is more than the price
of imported rice."

Sir, we  produce about 130 million tonnes
of foodgrains today and 60 million tonnes
of sugar. Taking tl about half the quantity of
130 tonnes, or 70 million tonne
marketable surplus and if the ducers geta
very modest sum Rs. 20|- per quintal more,
they would be getting over Rs. 1400 crores
more of income per annum.  And even if
sugarcqne producers get just 20 paise more
per kilogram of sugar as their due, they would
be getting Rs.' 120 crores rno-e per annum.
If the Government wcures parity-price; for
farm produces from the year 1980—the year
of the begmning of farmers' revolutions for a
better deal to them—Rural India should be
getting over Rs. 2500 crores oer annum.
When the rural community invests this extra
income of Rs 2500 crores in rhe next 10 years
in bettering their villages and In
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[Shri K. S. Malle Gowda] bettering the
quality of life in Rural India, we will be
changing the face of India greatly and we will,
in truth, be beginning to build a great and ,
vibrant New India of our dreams. Sir, lastly, I
would appeal to the Prime Minister to change
the constitution of the present Agricultural
Prices Commission. It should be a body of not
less than 15 members. At least half of its
members should be farmers with rich
experience and knowledge, and it should
include at least one Krishi Pandit who has
secured national awards. It should be able to
tour in the States, visit farms, make inquiries
and collect relevant data for fixing parity price
for farm products every year.

Thank you, Sir.

SHRI INDRADEEP SINHA
(Bihar): Mr. Deputy Chairman, Sir. [ am in
agreement with the Resolution moved
before the House except for the fact that the
last clause is unnecessary. "The House is of
opinion that Government should take steps
to fix remunerative prices for agricultural
commodities" should have been enough. ". .
.. in view of their high cost of production,"
i absolutely unnecessary, because it seems
to suggest that if the cost of production is
not high, the peasant is not to, be paid a
remunerative price—which would be an
absolutely wrong thing. Sir, I think the hon.
Minister will postpone his private
discussion and listen to some of the points
being made in the House.

MR. DEPUTY CHAIRMAN: He is
hearing you.

SHRI INDRADEEP SINHA: Sir, I want
to raise some basic conceptual points about
the whole question of remunerative prices
for agricultural products. I consider the
question of remunerative price for the
peasant to, be as fundamental a slogan as
that of land to the tiller and fair wage to the
worker. The three slogans flow from the
resolution on complete independence
adopted by the Indian National
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Congress in December, 1929. That resolution
declared: we believe that it is the inalienable
right of the Indian people, as of every other
people, to be free and to enjoy the fruits of
their labour. How can the people enjoy the
fruits of their labour? Only they are assured of
a fair remuneration fo, their labour. A fair
remuneration to, the worker is a fair wage, a
living wage. A fair remuneration to the peasant
is a fair price, a renumerative price, for his
produce. The difference between a worker and
a peasant is this: A worker goeg and sells his
labour to , capitalist. A peasant employs hig
own labour on his own field and he sells the
product of his labour. That is the difference
between the two. But workers and working
peasants broadjy belong to the same category.
So. j<., as a worker is entitled to a fair wage, a
peasant is also entitled to get a remunerative
price. This principle was accepted by the
leadership of the national movement right up
to the appointment of the Kumarappa Com-
mittee, known as the Congress Agrarian
Reforms Committee. I will just read out one of
the recommendations of the  Kumarappa
Committee: —

"Computation of fair price—A fair
price! should assure an agricultural producer
an income sufficient to maintain him and his
family at a standard of living equivalent to
that enjoyed by comparable classes of
population. Due allowance, therefore,
should be made to the cost of such goods
and services as make up a reasonable
standard of living for the cultivating class.
The fair price should also enable the culti-
vator to pay minimum wage, to agricultural
labourers, which we recommend elsewhere,
and payment of premium for crop and cattle
insurance."

I am not reading everything. I am only
reading the other part dealing with parity. In
another paragraph the Committee says:

"We do feel that the question of
combating a general economic depression is
beyond the purview of
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this committee and should be tackled by
suitable fiscal monetary methods. But if the fall
of prices of agricultural commodities is more
than that of prices of industrial and other goods
entering into the cost of cultivation and cost of
living of the cultivators, the state should see
that: (1) prices do not fall below the minimum
cost of cultivation—including the cost of hig
and hig family's budget and (2) the relation of
agricultural prices with industrial prices remain
.t a parity which is fair to agricultural
producers."

Now, these were the recommenda-dations
of the Congress Agrarian Reforms Committee
as it was known, which was appointed in 1947
by the President of the Indian Nationl Con-
gress, and its report was submitted in 1949,
with Dr. J. C. Kurnarappa, a well-known
Gandhian economist as the Chairman. But
these recommendations were forgotten; they
were not accepted by the Government ... (In-
terruptions) I challenge the hon. Agriculture
Miniser to produce any document of the
Government of India where they have
accepted this principle of a remunerative price
for agricultural produce. They have so far not
accepted it. On the contrary...

SHRI KALP NATH RAI
Pradesh): They hav, accepted it.

(Uttar

AN HON. MEMBER: No.

SHRI INDRADEEP SINHA: ... Opposite
recommendations have been made. I would
quote from another Government publication
regarding the agricultural price policy in India.
This is a report submitted by an official of the
US Government, Dr. Louis P. Herrman,
Consultant in Agricultural Marketing and
Price Policy of the US Department of
Agriculture, "loaned" by the World Bank to
the Government of India to "advise" on
agricultural price policy, and his report is
published by Mr. G. R. Kamat. the then
Secretary to the Government
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of India, Ministry of Food and Agriculture in
1965.

Tt A om0 (Vew waw)
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SHRI INDRADEEP SINHA: I am
coming to that. What doe, thi; gentle
man say? He says: "Therefore, price

incentives in the form of price en
hancement may be ruled out as policy

alternatives. It should b, ruled out
And then: "One of the lesser impera
tives of Indian agricultural price
policy is to protect certain agricultu
rally based export industrie;  against

rising costs. By keeping grain cheap,
wages may be held in check and raw-

materials cheapened. This is the view
of the American Consultant on the
Indian agricultural price policy and it
was accepted by the Government of
India and on that basis the Agricul-
ral  Prices Commission was establish

ed. And the terms of reference of the

Agricultural  Prices Commission  does
not make any stipulation that it is
the duty of the Commission to fix a

remunerative price or (Interrup

tions)! am coming to that. Be patient.
that it is their duty to maintain any
kind of parity between the priceg of
agricultural and industrial products.
A, late as 1978, when Shri Barnala
was the Agriculture Minister, in a
written  note, the  Agriculture = Minis
try stated that the terms of reference
of the Agricultural Priceg Commission
do not authorise them to maintain
any parity between the prices of ag
ricultural and industrial products.
Now the terms of reference have been
revised. If the Minister wants. 1 an
prepared to lay a copy of the revised*
terms of reference on the Table of
the House so that the Hon. Members

may see. It is dated the 5th of March,
1980. Even these revised terms of
reference do not contain the princi

ple of paying a remunerative price for
agricultural produce.

SHRI KALP NATH RAI: Wheat about
the parity?
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SHRI INDRADEEP
says:
"(5) To take into account the changes in
terms of trade between agricultural and
non-agricultural sectors."

(Interruptions)

SINHA: It

Have patience. This is the change that they
have made. This is not the guideline. This is
just a supplementary consideration. The
guideline is this:

"To advise on the price  policy of paddy,
rice and other commodities as the Government
my indicate from time to time with a view to
evolving a balanced and integrated price
structure in the perspective of the over-all
needg of  the economy an<} with due
regard to the interests of the producers and the
consumer." These are the same terms which
were formulated in 1965. No change. The
rinciple of remunerative prices has not yet been
accepted by the Government. Why? Why have
they not accepted it? What are the reasons?
Whaf are their arguments? 1 will briefly
deal with their arguments.

Before coming to  t"* [ ""* 3" deal with their
concept of the cost of production.  The
Agricultural Prices Commission is supposed
to go into the cost of production. Through the
agricultural universities a  comprehensive
scheme of working out the cost of production of
various  crops is under way. The APC does
take into consideration those cost reports. But
in those cost reports there are two fundamental

deficiencies. The first Chairman of the
Agricultural Prices Commission, Prof.
Dantwala, in a recent article in the

"ECONOMIC TIMES" has confessed that in
the beginning the APC was deciding the price
only on the basis of the average cost of
production." By deciding the price on the basis
of the average cost, one-third of the producers
who were small peasants, were not
covered. That means that they received a price
which -was less than their cost of production.
Then the principle was
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changed to what Prof. Dantwala calls, "the bulk
line cost of production." But even in this
concept of the bulk line cost of production 15
per cent of the peasants who are small pea-
sants are left  out. That is, their
cost is higher than what is supposed to be the
bulk line cost of production as taken into
consideration by the Agricultural Prices
Commission. So, this is a deficiency. It means
that every year the Government earmarks 15 per
cent of the smallest peasants to be butchered in
the capitalist market, to be reduced to the status
of landless labourers, to go  bankrupt and sell
their lands. Thig i; a conceptual error, not a
mistake of thig Minister or that Minister or this
officer * or that officer.

There is another conceptual error. That
conceptual error is that the component of
labour cost is calculated at the "prevailing rate
of the wages". In the case of West Bengal,
when the West Bengal Government
challenged the cost, challenged the price fixed
by the Agricultural Prices Commission for
jute and paddy, then, in that controversy, it
came out that the prevailing rates of wages of
the agricultural labourers in West Bengal were
only 52 per cent of the minimum wages fixed
by the West Bengal Government for
agricultural labourers. So the Agrieu'ltarali
Prices ommis-sion is not prepared to pay even
that minimum wage to the peasant which the
Government fixes for the agricultural
labourers.

So the peasant is paid less as price of his
labour than the Government is prepared to
grant to an agricultural labourer. So the
peasant is treated worse than the agricultural
labourer so far as the price of his labour is
concerned. And what is the proportion of this
cost in the total? In the case of paddy it comes
to about 35 to 40 per cent. Tn the case of
wheat it comes to about 30 per cent. Now
even if it is 30 per cent of the cost and the rate
at which the imputed cost of family labour is
calculated is only half the rate which an
agricul—
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tural labourer is supposed to get, then the cost
of production is depressed by at least 15 per
cent. It is a sample arithmetical calculation.
Thuy yet another section of small peasants is
earmarked by the APC for annual slaughter in
the capitalist market. So, these are the two
conceptual errors eve, now in working out the
cost of production.

Now, there ar, certain arguments advanced by
the Prime Minister, by the Government, by the
monopoly press *'d even by some forward-look-
ing radical-minded but, I would say, confused
economists. Now, what are their arguments?
Their first argument is that if agricultural prices
are increased, it will lead to inflation or it will
add to inflation. This agreement is wrong;
because if value is paid for value, it does not
lead to  inflation. Inflation is caused  when
money is created without an, value,
without any material hacking, when notes are
printed by the Government, when credit is
granted by the banks, when hoarding and
speculation take place. That causes inflation.
As I quoted the other day even the latest report
of the Reserve Bank On currency and Finance
says that between th, four financial year, of
1976—80, while the gross domestic product in
real terms increased at the average rate of 2.6
per cent per annum, broad money supply
increased atthe average of 20.4 per cent per
annum. So increase in money supply is ten
times that of the increase in gross domestic
product.  Will this not cause inflation? Thig
is the basic cause of inflation. The
Government has no  courage to pua ue ;nd b;
'asr-n oiseq srq} qjno to this basic cause. They
want to mitigate some of the bad effects of
inflation by cutting the wages of workers and
employees and cutting the prices of the peasant.
Wage cut for the worker and price cut for the
peasant are the two facets of the same economic
policy which secks to shift the burden of the
economic crisis on to the shoulder of the toiling
masses. So thig whole argument is false, based
on false premises.
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Now, the second argument is that if prices are
raised, the consumers will have to pay a
higher pric?. Unfortunately there are some bad
leaders among the  peasants; I would call
them  misleaders. There are certain
misleaders among  the pesants. I do not
want to name them. Their names are well
known. They say that all the towns people
exploit all the village people. It is misleading.
They set the village people against the towns
people. They set the peasant against the
worker, against the urban poor and thereby they
weaken the struggle of the peasant. Now
these misleaders also say: what does it matter if
the consumers have to pay more? But the
whol, thing is false. It is based on a false
premise. Just before lunch we were discussing
the procurement price of wheat. The
procurement price of wheat was Rs. 117 per
quintal last year. The peasants got anything
between Rs. 100 and Rs. 110, or at the most
Rs. 117. Now in the retail market wheat is
selling at Rs. 175 to Rs. 200 and Rs. 225. Now,
why this inflation in ~ wheat  prices? Is it
because t'e peasant has g°t  a higher price?
No; because, the traders have hoarded and they
have raised the price.  And the Government
which still has more than 4 million tonnes of
wheat in its stock*, refuses to release that stock;
because then wheat prices will fall and the
traders will suffer and probably the Government
will have to face some political difficulties.
So they are indirectly aiding the hoarders and
profiteers by not releasing even the stocks
which they possess. So the result ig that the
consumer suffers. We on behalf of the kissan
movement  demand a remunerative price for
the peasant. We simultaneously demand a
public distribution svstem which will
guarantee  distribution of all  essential
commodities including  food-grains at cheap
priceg where the cost to the consumer will not
exceed 15 per cent of the price received by the
peasant plug the incidental charges. If the
remunerative price is combined with the
system of public distribution,
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[Shri Indradeep Sinha] then the consumer
will pay less and the peasant will get more,
and only the big sharks of industry and trade
will suffer. So it is a question of deter-
mination, determining who is your friend and
who is your enemy.... (Time bell rings) I am
finishing. I just need five minutes ...

MR. DEPUTY CHAIRMAN: No, no,

please finish quickly.
ot @wear wed oo oz
AT ST | T30 wEEAT Ty ¥
MR. DEPUTY CHAIRMAN: But there
are other speakers also. This Resolution will
lapse today. So let us accommodate others
also. The time-limit is fifteen minutes for
each speaker.

St /i gEa faa: i &)
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MR. DEPUTY CHAIRMAN: This will
lapse today. We cannot prolong it.

SHRI N. P. CHENGALRAYA NAIDU
(Andhra Pradesh): Mr. Deputy Chairman, I
wanted fl?e Minister to reply, and I also
wanted to say a few words before winding up
the debate. If you are giving more and more
time to all the speakers, the purpose will not
be served and the Resolution will lapse. So I
request you to ask the Minister to reply at
4.15. If necessary you curtail the time of the
speakers and give them five minutes...

Mr. DEPUTY CHAIRMAN: Please wind
up now, Mr. Shina.

SHRI INDRADEEP SINHA: In any case I
am concluding, in one sentence.

The third argument is that if peasants are
paid more, capital formation will suffer,
landlords and kulaks will gain more...

SHRI KALP NATH RAI: Who is a
Kulak?

commodities

SHRI INDRADEEP SINHA; A kulak,
is a rich peasant. Kulak is a Russian word. Now,
please don't disturb me. You ask him otherwise,
he will eat away my time. Kulak means a rich
peasant. But I want to put a straight question.
This Government is not ashamed of paying full
costand ' 12 per cent plus to Tatas and Birlas
who are monopolists and they start shaking—
they are feeling shy— when it comes to
paying , remunerative price to the peasant
including the sick peasant. They are not afraid
of paying 12 per cent or black market price to
Tatas and Birlas. So don't hide behind
kulaks.  You  know why? Forty per cent of
the operated area was owned by a mere 5 per
cent in 1970-71. Why? Because, land  re-
forms were sabotaged, and landlords continue to
prosper and those landlords cannot now be
killed by not paying a remunerative prices. They
will be able to save themselves by reducing their
cost. Their cost is  already lower and they will
buy up the land of all small peasants who will
go bankrupt. If you want to liquidate them,
then implement the ceiling 1HW,; implement the
land reforms. You talk of capital formation!
Who  asks you not to tax agricultural income
and wealth? Why have you exempted them?
We have been demanding the institution of a
system of graded land tax so that the wealthier
people contribute more to the exchequer and
the poor may be completely exempted.

And finally there is a big argument about
food subsidy. I will read out only three lines
from an American economist, John De Mellor
who is supposed to be an authority on the
theory of agricultural prices. What is his
evaluation of food subsidies? What role do they
play? He writes;

"In this regard it is interesting to note that a
continuing policy for providing subsidised
food ty, urban workers may be rationalised in
terms of equity i, income distribution, but may
serve primarily to increase industrial profits
and capital
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formation at the expense of whoever
pays for that subsidy."

Who pays for that food subsidy? All the
tax-payers. And who gains? The capitalists.
Thus capital formation is taking place. If the
Government wants more capital formation,
tax the rural rich. We will support you. But if
you do not pay remunera. tive price to the
small peasant, the small peasant will not
allow himself to be killed. You want to kill
him. I. G. Patel ha, given the slogan: Down
with the small peasants; we want capitalist
large scale farmers. 1. G. Patel and L. K- Jha
are such economists who ar. out to serve
mono. polies and landlords. They shall not be
allowed to ruin the economy of the small
peasants. The peasant has stood up. He is
fighting and he will fight till he is able to
compel the Government to accept hig demand
for remunerative price or till he is able to
form a Government which will accept this
demand.

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni. Please take only 14 or 15 minutes.

SHRI ARVIND GANESH KULKARNI
('‘Maharashtra) As you please. During the last
30 to 32 years after the freedom, the
Government has been trying to find some
method or to evolve an economic pattern
whereby the agricultural sector would
be benefited -------- (Interruptions)-Why
are you fighting among yourselves?

MR. DEPUTY CHAIRMAN: Let him
complete. The time is very short.

SHRI N. P. CHENGALRAYA NAIDU: I
want the Minister to reply at 4.15. 1 do not
want the Resolution to lapse. If you want this
to be discussed and to lapse, then say so.

SHRI ARVIND GANESH KULKARNI:
Perhaps you dy not know the procedure of this
House. Your Re., solution is not going to
lapse. The Minister is going to reply. If you
want to catch the next flight to Hyderabad,
you can do that.

SHRI N. P. CHENGALRAYA NAIDU: 1
am not going anywhere.

[ 6 MARCH 1981 ]
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SHRI ARVIND GANESH KULKARNI;
How is it possible to speck in two minutes on
a subject like this?

SHRi V. GOPALSAMY: We want to hear
you, Mr. Kulkarni.

SHRI ARVIND GANESH KUL-
KARNI: I way saying that during the
last 30 year; the Government in
power has made conscientious efforts to
improve the lot of agriculturists by
enunciating  various economic policies in
their interest. But a; the technology
advances the terms of trade against
agriculture get aggravated year by year. [
need not again define what iy meant by terms
of trade. 1 have already quoted it once. I
do not want to take the time of the House by
repeating it.  The latest figures I have relate
to 4-3-1981. These were prepared by the
Research Bureau. This shows that the terms
of trade between agricultural sector and non-
agricultural sector for 1975-76 were Rs.
170/- paid by agriculture and Rs. 168.3
received by agriculture In 1979-80 the price
paid by agriculture to non-agricultural sector
wa: Rs. 216.2 and the money received
was 188.9. In other words the term; of trade
were unfavourable to th<extent of 87.4
per cent. Sir, th terms of trade also in this
country where statistics are usually lacking
do not give the correct picture. M; friend,
Shri Indradeep Sinha, mad some reference
to the kulaks and th large farmers and the
small farmer Sir, this country is a very vast
cour try. 1 think perhaps friends froi
Southern India do not know what meant by
kulaks and all that.

SHRI V. GOPALSAMY: Yes, Sir

SHRI ARVIND GANESH KU1
KARNI: In many of the States, Si land
ceiling laws have been enact* and many
States have adhered to tl land ceiling Acts.
Now, as far as n
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[Shri Arvind Ganesh Kulkarni]

State is concerned, nobody has got land, under
river irrigation or well irrigation or tube
irrigation as you call it, more than 16 acres. It
iy so not only in Maharashtra, but in Gujarat
also, i think, it is the same and in Karnataka
and the other Southern States, it must be the
same thing. Now, granting that there are some
benami and fraudulent transactions, in
Mabharashtra at least I have never heard of a
landlord having a hundred acres or more
today, whatever you may say. So, the talk of
kulakg and other things is not applicable to
Mabharashtra. Whether it is applicable to your
State of UP or Bihar, Sir, with due respect to
you, I should say I do not know.

MR. DEPUTY CHAIRMAN:
has got that much today.

SHRI ARVIND GANESH KULKARNI:
i dy not know about that and that is why I am
not competent to comment on that. But, as far
as | am concerned, the theory of Kulaks, etc.
should not be raised here.  So, if you say that
about Punjab or Har-yana, where the per-acre

Nobody

yield is more because of  perennial
irrigation, it may be correct. There also, the
economists, particularly the  intellectuals

and the urban classes, have got a comment
to make that the support price for rice or for
wheat usually helps the Andhra Pradesh rice-
grower or the Punjab wheat grower res-
pectively. I do not understand this. If my
information is correct—T am subject to
correction—that after asking about 30 to 35 per
cent of production the rest is marketed.
Whatever you market, that surplus is available
for the consumption of the people. I can
understand that a farmer here, growing wheat
and having a bumper crop or more yield, might
be having a surplus while a farmer in Maha-
rashtra or Gujarat, which States do not have the
benefit of perennial irrigation, because of the
topographical or geographical  peculiarities,
as the States like Punjab and Haryana or the
States in the Gangetic basin or
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the Jamuna basin have, will not nave such a
surplus and because of these factors there may
be different levels of yield. But, whatever
surplus is there, if the support price is giver a
form or manner which helps him in meeting
all the expenses including the value of his
dwn efforts that he puts in in the land and the
depreciation value of whatever machines or
appliances he uses, then, Sir, naturally the
small farmer will be better off and h, is the
biggest customer in this country for our
industrial produces. So, Sir, I do not think that
this talk of kulaks and non-kulaks should be
raised here. It is not proper and it is not proper
so far as this country is concerned.

Just in the morning, Sir, I had a
little bit of an altercation with a fri
end of mine who belongs to the Com
munist Party. While we were dis
cussing, myself and Mr. Raju
with others, he was also sitting there.
We were talking about the kisans and

all those things. I just mentioned to
him: "Thi, is quite  all  right.
What talk  about  the

kisans, etc. is all right. But friends, you are all
trying for the organised sector.  But, what
about the unorganised sector, that is, the
agricultural sector and the people of the
farming community? What about the valuable
efforts made by the farmer himself? Does he
get any benefit or return for his labour?".

Then, Sir, he shouted at me: "Who
stopped you from organising the
farmers?". 1 donot quarrel with him.

But  the organisation of farmers or the land-
less labour is also necessary in country, Iam
belonging to a party which is making its own
efforts in organising the landless labour. But
even for organising the landless labour,
the terms of the trade are between agriculture
and non-agricul-ture and  the adverse
situation between wages paid to the farm
labour and to the organised sector is far
more socially dangerous. I will request my
friend to look in*o this aspect.
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Sir, I live in a district wher, there are
industrial centres and where there ar. big
factories producing oil, tractors, etc. They are
employing ten thousand workers. There ar,
such big factories. In the cooperative sector
also we have sugar mills where we usually
employ roughly between five thousand to ten
thousand workers. In the cooperative spinning
mills we also employ between two thousand
and five thousand persons. In the cooperative
sector, Sir, our relations with our employees
are not like the employees of an organisation;
they are partners. All the surplus of that
cooperative sector is distributed. If it is a
sugar factory, at a price fixed by the State
Government Cabinet Committee sugar is
distributed among the employees and the
sugarcane growers. In case of spinning mills
there is another formula. But, Sir, in a private
sector factory where they employ between ten
thousand and twenty thousand -workers, even
a sweeper gets Rs. 201-, while his brother
who may be working five miles away is not
able to get Rs. 4 or Rs. 8. My friend will quar-
rel with me and ask. Why don't you organise?
I will do that. We are anising. But if we raise
the wages of everybody by using these Union
methods up to Rs. 20/-, then what will be the
wage level fo, this country? The country has
to have an economic equilibrium. So, Sir, the
Government, along with the policy of trade
equation between the agriculturists and non-
agriculturists, has also to see that there is a
fair -wage policy either for the organised
sector or for the unorganised sector. Unless a
fair wage policy is established, social tensions
in this country will not be lessened. They will,
on the contrary, be aggravated.

Then. Sir. there is another problem 7 ff1SI
not going to make any long sr».:e:h because
you have asked me n”t to do so. I am only
touching the points Sir, about the
agriculturists' difficulties, I thing many friends
of mV,, have highlighted them. There
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is the credit policy of the Government, the
marke ing policy of the Government,
incentive prices, and so on. I would request
the Minister to look into the all-India
perspective and Marketing Committees being
introduced in various States. For example,
Mr. Naidu will not be angry wih me if I sa,
that in Andhra Pradesh there is no Marketing
Committees Act at all. Or if the Act is there,
it i; practised by not applying th, rules, etc.

SHRI N. P. CHENGALRAYA NAIDU:
There is the Act but it is not being
implemented. There ar, no elections,

SHRI ARVIND GANESH KULKARNI:
That is your job,

MR. DEPUTY CHAIRMAN; In each
State this is the case.

SHRI ARVIND GANESH KULKARNI: This
is the biggest tragedy of Andhra Pradesh. In
the case of Gujarat, for cotton there is the Co-
operative Marketing Socitey. In Maharashtra,
there is the Cooperative Marketing Society.
There is the monopoly procurement
scheme—a step ahead. Similar is the case
with Karnataka. But in Andhra Pradesh
cotton i3 being plucked by farmers who put it
into gunny bags and keep it at home, and the
traders have to go to their homes to collect
that cotton, mix and then create their own
thing. In this way, the far-4 p.M. mer loses the
better price and I do not understand what type
of State Government is working in Andhra
Pradesh. As cooperators, we have invited
their attention for many years, for the last 10
or 15 years, asking them that the Marketing
Act should be correctly implemented <!0 that
the marketing of cotton is properly taken up.
This is another aspect.

In th, case of small farmers— nprhan- rnv
friend must have mentioned it—I can also
criticise the Government. We ar, in
opposition
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[Shri Axvind Ganesh Kulkarni] lor the last 3 or 4
years. We know that criticism for small farmers is
one aspect and the constructive approach towards
solving the difficulties of the small farmers is
another thing. I would like my friends, particularly
on the left side, to understand one thing. Nobody
has ever tried the ancilliary development of the
small farmer. ,You are trying to organise the
landless labour. You ar, trying to organise the
farmers. That is all right. But the constructive
approach is that the small farmer should be
provided facilities for dairy, poultry or some such
type of industry. This sort of agro-industrial base has
to be created. I am very proud that Maharashtra
State has a base for that. Maharashtra State has
realised that the development of the small farmer
cannot be done by only increasing the prices of
products unless he is given financial support in the
form of dairying, poultry and piggery. I am proud
that my State which was deficient in milk produc-
tion is surplus. That is one of the ways in which
these small cooperatives can be developed.

My last point is about the attitude of the
Government agencies. Recently, we attended a
session of Bharat Krishak Sabha in December. I do
not want to mention the name of my friend, Mr
Balram, as the Speaker of the Lok Sabha, but as the
ex-President of the farmers' association. He was
very critical of the observations of the Governor of
the Reserve Bank at Bangalore. Before that, we
took Mr. Balra,, to see the horticultural
development. This is another aspect. In my State
and in my district, a revolution has taken place and
we are exporting grapes to European countries. We
hav, built up refrigerated wagons to transport
grapes right from Shamli up to Calcutta. W, can
always criticise. But we have *o think of the
constructive aspect. Roses are being developed
Rose production is one of the foreign exchange
earners in this country.
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Therefore a larger perspective has to b,

taken  regarding our  agricultural

development instead of asking only for
incentive prices.

At wE AT qEA famw o ®ar QAT
At ogiw a2 g ?

st gefary wow FEEAT ¢ W
qerg gifzweas § 1 You don™

take it in a narrow sense. Horticulture and
Dairy are also in the agricultural sector.

You cannot limit yourself only to
agriculture.
st wrEdl Wy fam o drw

& |ueE Sy ady 78 g =iy o

ot wrfgwim gawat ;o 9t
agt gy aifgw 7

st wrEdt gga A TH
aw # 10 7w wmEfam F g7 @
qegT AGI oreral WYX W9 ¥gw &
fe qomm &t &dr ger wfge o

o1 wefeg mpw gewolf :
g AT WIUXT EEwEHl §, @)
WIT AT FT & L AT F |

T 95T ER & W @ s
# e faasft, | | (swmens)
sit st ggw fam UGIE!

al T BT wGW AT WY § @
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SHRI ARVIND GANESH KULKARNI:

Unless you increase his capacity, you cannot do
any justice to the difficulties of the farmers. Hhis
is my view and I stand by it. The ' agricultural
development must be looked at in all its
perspective. We do not look at it from any
narrow sense whether they are small farmers or
not and whether the prices of wheat or rice are
depressed or raised. We look at it from a larger
perspective of the growth of th, farmer who is.
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particularly the backbone of th, country's economy.
Sir, I was talking about the observations made by
the Governor of the Reserve Bank. Sir, I am not
against Mr. I. G, Patel as such. He might be an
economist or whatever it is. Sir, I have read very
recently an article by Prof. Raj Krishna which
appeared hi the 'Mainstream' criticising Mr. Balram
for his observations at Kolhapur, Sir, Prof. Raj
Krishna is not here. Perhaps, Dr. Adiseshiah who is
his friend might feel a littl, bit uncomfortable.
But, Dr. Adiseshiah, 1 read that article.
Intellectually, the argument might be fine. But
ultimately it is th, commonsense aspect of the
difficulty of a farmer that has to be taken care of.
Mr. Balram. Jhakar never abused the economists
at all. What he said was that the agricultural
prices in terms of trade should be equalised, all
the ancillary aspec's of the growth of agriculture
should be looked into and for that copious and
liberal credits -hould be made available. So, Sir,
at that time, at the Bangalore se?sion, what we
interpreted from th, speech of the Governor of the
Reserve Bank was that he was against the
Government supporting the farmers' claim and
kisan rallies and dundis. etc. So Sir, I am only on
that limited point. I think, Prof. Raj Krishna's
article and the speech made bv Mr. I G Patel, as
far as the commonsense approach of we, the
farmers, is concerned, are not proper. That is
what we see from that. About the person. I have
got nothing to sav and I don't sav at all. He might
be an intellectual giant. But the point is that
having known the Government's policv. to
support the agriculture, he =hould not have dared
to attack that policy Even as a person —leave
aside that h, being the Governor of the Reserve
Bank—and not that he is the emoloyee of the
Government he should not have attacked that
policy. The agriculturists have their own
viewpoints and the economists must be having
their own view points. So. Sir. T am not bringing
in this rally and all that.

commodities
MR. DEPUTY CHAIRMAN: Leave that
point.

SHRI ARVIND GANESH KULKARNI;
Sir, enough has been said on all these
things. For heaven's sake, let us put all our
energies together to benefit the kisans.
Thank you, Sir,
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The principle of parity was accepted under
Shrimati Indira Gandhi's regime on 12-3-
1980.
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SHRI INDRADEEP SINHA; Sir, it a
slander against our Party to say that the CPl is
aligning with the B.J.P. We ar, ™ aligning

with the BJP in Gujarat. Let them check up
the position of their own party.
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THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): I
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have got a point to place before the hon.
Members. Now, the time is about 4.25. I have
been advised by the Deputy Chairman that
after Shri Kalpnath Rai, the hon. Minister will
intervene . . . (interruption). Just a moment.
Why are you worried? This is what I have
been advised by the Deputy Chairman. I am
in the hands of the House. I cannot say that
you should do this or you should do that. I
will take the sense of the House. I do not
know whether the House desires that this
Resolution should be discussed next week. [
do not know whether it is possible. 1 think, it
cannot be.

SHRI N. P. CHENGALRAYA NAIDU:
Sir,

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You just wait, Mr.
Naidu. Why are you worried? The Chair itself
is putting the problem before the House.
Now, it seems, this Resolution cannot go to
the next Session. In that case, we will have to
sit beyond 5 P.M. But if you all agree to sit
beyond 5 P.M., th, Hon. Minister may not
agree.

THE MINISTER OF AGRICULTURE
AND RURAL, RECONSTRUCTION AND
IRRIGATION (RAO BIRENDRA SINGH):
Sir, I am not here. I have to leave for Bombay
this evening.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): May I make a
request to the hon. Members? If you want to
hear what the hon. Minister wants to say. let
him intervene at this stag, and then we shall
continue the discussion. If the hon. Minister
is leaving for Bombay, I do not know what
will happen to the Calling Attention.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESRI): Sir, I
do not know whether you are going to ask the
hon. Minister to intervene or to reply. If
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you are going to ask the Hon. Minister to

intervene, then, it is OK. Otherwise, other

hon. Members . . .

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Minister, you
must know that this is a non-official
Resolution.

SHRI SITA RAM KESRI: That is right.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Here, intervention
means, the hon. Minister i; not going to take
the responsibility for the final reply. Second-
ly, I am advised by the Secretarir that there is
a Calling Attention. which is still pending.
This also concerns th, Agriculture Minister.
If the hon. Minister is going to Bombay, I do
not know how he is going to reply.

SHRI LADLI MOHAN NIGAM: He
should be present when the Calling Attention
Motion is discussed.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I do not know who
will reply to the Calling Attention. If you do
not mind. Mr. Nigam, let us hear the hon.
Minister first and then we will decide. Yes,
Mr. Minister . .

SHRI SITA RAM KESRI: Sir, if the hon.
Minister is going to reply now, then, other
hon. Members of the House will be deprived
of the opportunity to speak on this
Resolution. In that case, only th, Mover of
the Resolution will be entitled to reply to the
hon. Minister. Hence, before the hon.
Minister . .

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Minister, I have
understood your point. Now, we ar, in a fix.
This Resolution cannot go beyond 5 P.M. and
this cannot also be taken up next week.

SHRI SITA RAM KESRI: That is right.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) : The Minister's
reply or intervention has no meaning in the
sense that he
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[Shri Arvind Ganesh Kulkarni] has only to
say whatever h, wants to say on this
Resolution.

RAO BIRENDRA SINGH: Sir, may I
suggest one way out if the hon. House agrees?
The Calling Attention Motion is also on the
same subject, more or less. If the hon.
Members who would like to speak on the
Calling Attention Motion speak now. then, at
the end, at 5.15 or 5.30 P.M., when the
discussion is concluded and I reply, the
Calling Attention Motion will lapse and
everything will be all right.

SHRI SITA RAM KESRI: It cannot be
mixed up with th, Calling Attention.

o gyay Arema gy (fFEe)
Z7 717t 7 A7 77 fEar 97 | 77 O AT
frrrz s srsn ¥ o9
AT AT F1 T IT F 19T F1 A0
A1 F1fgq w17 77 AT T a1 am fEar
EAT § ATL T (397 T2 @A IA FT 4
TA & AZ WAL AT JAT AL AT A0
ENTM | 9 F T TT TG ¥ AN
FI7 FoO0 Fifge B a1 #7177 frq aF
(z12577)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): 1 appreciate your
suggestion, but the problem her, is, I have
been advised by the Secretariat that this
Resolution has got life up to 5.00 p.m.
Whether the Minister now replies or not.
whether he intervenes or not, he is not bound
to reply later on. What the fate of the Calling
Attention will be, is a different problem. They
cannot be mixed up. So, if you do not mind,
because the tim, limit is 5.00 p.m. .

W FFRIR TICAN IT A AT
7% & [ W2 A2 TATFIA 5TXAT T
fRa s Arozvaasarsrew fgar &
T FT FIFTFEA0IZT 97 91 qrqory
&t fafax @ mfgg ar 1wy 9
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1 gefarfoes Ty T fomr o o7 2
NI AT FEd 2 5 T 761 2 |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): On a non-official
Resolution the House sits up to 5.00 p.m.
There can be another business, lik, Half-an-
Hour discussion, after 5.00 p.m.. that is
allowed under the rules, but the Resolution
discussion, as such, closes at 5.00 p.m. So, I
do not know whether you want to hear the
Minister or not. (Interruptions). I will call you
and the name of Mr. Ladli Mohan Nigam is
there. I want to know your views. I am in
your hands. (Interruptions).

SHRI N. P. CHENGALRAYA NAIDU:
You won't get a chance to hear the Minister.
You allow the Minister to speak. You will not
get a chance to hear the Minister in another
two or three years' time.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Since we have decided to close
this Resolution at 5.00 p.m.. we will finally
accede to your observation. (Interruptions).
We will sit down.

SHRI DINESH GOSWAMI; May I know
for how much tim, the Minister is going to
reply?

RAO BIRENDRA SINGH: If they want to
hear me, whatever time is left for me before
5.00 p.m., I will utilise it.

SHRI DINESH GOSWAMI (Assam). My
purpose of asking is this. There are two things
involved. Firstly, the Minister has to intervene
and the Mover of the Resolution also has to
reply. If the Minister takes about half an hour,
then the Mover is not going to have the
chance of replying. If you feel that the Mover
is not getting a chance, you may stop the
discussion at 5.00 p.m.. and continue the
Calling Attention. All the points that have
been raised in the debate may be replied to by
the Minister during that Calling
Attention.
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Then the Mover will not get the opportunity
to reply. (Interruptions).

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr. Nigam or
Mr. Yadav—any one of you.

SHRI N. P. CHENGALRAYA NAIDU:
They can take five minutes each and
complete.
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Ladli Mohan
Nigam please. No?

SHRI N. P. CHENGALRAYA NAIDU.
The Minister must reply to the debate.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Mohunta, can
you finish in five minutes?

w1 gres! wiga e qdt qdrEa
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SHRI SUSHIL CHAND MOHUNTA:
Realising the position that the Resolution is
only up to 500 p. M. and that it lapses after
that, I would not say anything except that T
support the Resolution and what Mr.
Hukmdeo Narayan Yadav haj said.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. MinisteT.

RAO BIRENDRA SINGH; Thank you,
Sir. (Interruptions) Whatever it is, five
minutes are there.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) Why are you
worried, Mr. Naidu? The Minister has to

reply.

RAO BIRENDRA SINGH: Sir, 1 am very
happy that this august House has shown much
interest in agriculture and that the farmer of
the country is receiving increased attention
from the hon. Members in this House. As a
kisan and the Minister in charge of agriculure,
I feel extremely gratified.

There have been so many suggestions, and
the debate on the burning issues of the day hag
been such that it is not possible for me to
reply to the points that the hon. Members
have raised, within the few minutes that have
been left at my disposal. "But, Sir, thisis a
question which
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occurg in the House day in and day out and
most of these issues have earlier been
discussed through questions in Parliament,
through Calling Attention motions. Even
today there was a Calling Attention motion
given by about 65 hon. Members on the
question of prices. After this, we shall again
oe taking it up, ,nd 'whatever is left out, |
shall try to reply during that period. Sir, the
main criticism from the hon. mover of the
Resolution was centred on the APC and its
work. I would like to clarify in the beginning
that th, APC is only a recommendatory body.
The Government is not bound to accept its
recommendations. I wag surprised when some
hon. Members made a suggestion that the
APC should be made a statutory body and its
recommendations should be binding upon the
Government.

SHRI N.P.
No, Sir.

CHELGALRAYA NAIDU;

RAO BIRENDRA SINGH: This was the
suggestion by some hon. Members. My
friends would agree that that would not be in
the interest of the farmer. Sir, a; I said, the
APC is directed by the Government from time
to time, by laying down the terms of reference
for its working and the recommendations of
the APC are based on certain data collected
from various universities and institutes and
some sampling on the field. There are about
6,000 places selected all over the country,
from where the experts are supposed to collect
data and supply to the Agricultural Price,
Commission. There might be certain flaws in
that calculation because nothing can be fool-
proof, i am not saying that the re-
commendations of the APC are very realistic.
But, after all, it is supposed to be an expert
body, and the Government has to give due
weight to its recommendations. In the past
thefe have been occasions when ™
Government rejected the recommendations of
the APC and fixed prices
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higher than those recommended, as in the
case of paddy last time and even coarse
grains...

SHRI N.P. CHELGALRAYA NAIDU:
Sugarcane.

RAO BIRENDRA SINGH: Sugarcane
was a different matter because the price that
was fixed as the minimum support price for
sugarcane was for the purposes of paying the
price for levy sugar. So, thatis another
thing wher, the hon. Members would kindly
appreciate  the real situation. The minimum
support prices declared by the = Government
from time totime are not the prices that
the Government wants to pay as the final price
for agricultural produce. This is a price which
is calculated to be a remunerative price which,
if paid, will not allow the farmer to suffer any
losse on the production on his field. And if the
farmer can sell over and above this price, there
igno barat all. My friend, Mr. Chengalraya
Naldu would appreciate that his contention that
the farmer is forced to sell at a fixed price his
produce *°not correct. We ensure that the far-
mer receives a fair price for certain
commodities which the Government
undertakes to buy if the marketable surplus is
offered by the farmer to the Government for
purchase. But the farmer is free absolutely to
sell at a higher price anywhere in India.
There is one zone—the whole country—only to
benefit the farmer. And even now the prices
that are ruling for most of the agricultural
commodities are much higher than the re-
munerative prices fixed by the Government.
Take, for instance  gram. When  the
minimum price fixed by the Government was,
I believe, 145, if I am correct, it was selling at
more than Rs. 300; it has even been selling at
Rs. 400 a quintal. Government did not try to
control the price just because we wanted the
farmer to be compensated if he suffered losses
on certain other things. Similarly, cotton is
selling at a highe, price than the minimum price
fixed by the Govern-
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ment. Sugarcane is selling at a higher price
than the minimum price fixed by the
Government. Hon. Members themselves have
said that wheat is selling at a much higher
price than the minimum support price given
by the Government. This is the real position.
There is no bar on the farmer trying t, sell at a
higher price if he can get a higher price i, the
free market, and it is always the supply and
demand position that regulates the prices in
the market.

Another misconception that some of my
friends seem to have is, as the language of
the Resolution itself signifies, on the question
of paying remunerative prices for agricultural
produce that paying  remunerative price,
for agricultural produce will solve all the
problems of the farmer.  Thi question
cannot be considered in isolation. People
generally seem to think that it is only
wheat, rice and certain other foodgrains that
are most essential. But the Government hag
to see that th, income of the farmer is augmen-
ted by variou; means. It is only then that
the living conditions of the farmer can
improve. You very correctly said a short
while ago, Sir, when you were speaking, that
even if a farmer is helped to grow grapes on a
small piece of land or to raise good roses, that
will also help him augment hi; income and
sometimes it can bring a much better income
than a large piece of land. It is not only these
three crops, but agriculture also includes
raising of cattle, fisheries, poultry,
piggery, social forestry so many oth'er
things. Apart from payment of remunerative
prices, what is needed more for the farmer i to
give him the means of production, the inputs at
his doorstep, good seed, supply of power in
time, supply of fertilizer. And for all these
things there will have to be projects, deve-
lopment projects.  Irrigation hasto be
increased. If there is no development of
irrigation, no development of cooperatives, no
supply of fertilizer, no indigenous production
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research in agriculture, or if these essential inputs are
taken out of the purview of the policy for helping the
farmer, mere payment of remunerative price to the
farmer will not solve the problem. All these things
have also to be considered simultaneously when we
think of benefiting the farmer, helping the farmer, to
have a better income.

There has been a lot of criticism about parity in
prices. As was stated by me earlier, the Government
has now accepted the policy that the prices of
agricultural goods and non-agricultural goods and
prices of agricultural goods and manufactured [The
Vice Chairman (Shri Dinesh

Goswami) in the Chair] goods, will be, so
far as possible, kept on a par. But even this parity
question is a very complex one. We have to think of
parity of price between one agricultural commodity
and another agricultural commodity, parity of price
between agricultural and non-agricultural goods,
parity of price between agricultural produce and
inputs and various things. But then, as I said, we
have accepted the policy. My friend, Mr. Kalp Nath
Rai, has very kindly, correctly appreciated this
important step which Mrs. Indira Gandhi's
Government took as soon as she came into power... !
5PM

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); We shall have to stop this discussion
now under the rules. We will continue with the
Calling Attention. You can give reply to the left-over
points when you reply to the Calling Attention. I will
ask the Members to ask questions, all at a time
together, so that the Minister can reply at the end.

SHRI SITARAM KESRI; The mover has to be
accommodated.

THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMYI); i can accommodate him in the Calling
AtUnti/m.

Demand of Farmers for Remunerative Prices
for Wheat and Paddy taking' into account
the rise in the cost of Agricultural Inputs—
Contd.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI); Shri  Shiva
Chandra Jha. I will request the Members to
be brief.
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